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FORM A

PUBLIC ANNOUNCEMENT ™ ’
(Under Regulation 6 of the Insolvency and Bankruptey Board ol [ndia (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF FUTURISTICS GARMENTS

PRIVATE LIMITED

| Name of L‘UIDUI:NL‘ debtor |

~ RELEVANT PARTICULARS

Futuristics Garments Private i umlcd

: Date of i'nc_m'fn_lralim] of cm'pc_)rale debtor
Authority under which corporate debtor is

| Incorporated / registered
Corporate Identity No.

| Identification No. of corporate debtor

" Limited

Address of the revistered office and pllnupal

olfice (il any) of corporate debtor

Liability |

06"June 2005
Registrar of Companies- Delhi

— e

U18101DL2005PTC137264

| Registered add ress:
A-56, Ground Floor
Parwana Road. Jitar Nagar, Delhi,

110051

[nsolvency commencement date in respect of

corporate debtor

Fsumated date of closure of insolyvency

| resolution process

105.03.2025

06.09.2024
(Order Received on 19.09.2024)

g

of the
interim

" number
acting as

| Name and registration
| insolvency professional
' rusululiun professional

Address and e-mail of the interim resolution
- !mm.saum{!]. as registered with the Board

Ms. Taruna Cioel

IBBI/IPA-002/IP-N00314/2017-18/10902

"SCO-1 A, Cabin No. 109 gec_ldr

7C,Madhya Marg. Chandigarh
Email: tarunagoeles4(@gmail .com

Mobile No.- +91-9915592699

Address and e-mail to be wused for
correspondence with the interim resolution
| professional

I asl Lcil(. Im submission of clz um:. -

(lasses of creditors. if ianys. under clause {b)

| of sub-section (6A) of scction 21. ascertained

| by the interim resolution Emles‘;lmmi

Names of Insolvency Professionals identified
|l act as
Ccreditors in a class (Three names (or each
| class)

; |(¢|) Relevant Forms and

((b) Details of authorized representatives are

| available at:

Authorised Representative of

(@ Web lnk:

Sco-818, 1Ist Floor, Above Yes Bank, |
NAC, Manimajra, Chandigah-160101

Email:

| tarunagoelcs4gmail.com

cirp.futuristicsgarments@gmail.com
Mobile No.-77194-02001 :
()_) ]'U "()" 1

NA

1, NA
2. NA
3. NA

(b) NA




Notice is hereby given that the National Company Law Tribunal, New Delhi Bench (Court-
I1). has ordered the commencement of a Corporate Insolvency Resolution Process against
Futuristies Garments Private Limited

Lhe creditors of Futuristics Garments Private Limited are hereby called upon o submit

their claims as on CIRP date with proof on or before 03.10.2024 1o the Interim Resolution
Professional at the address mentioned against entry No, 10,

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

he submission of prool” ol claims should be made in accordance with Chapter IV of the
Insolveney and Bankruptey Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations. 2016. The ereditors shall submit their claims by filling the applicable
claim form (specified below in Note 1) along with documentary proofs:

Note: |

Form B: for claims by Operational Creditors (except Workmen and cmployees)

Form C: for Claims by Financial Creditors

Form CA: for Claims by Financial Creditors in a Class

Form D: for Claims by a workman and employee

Form E: for Claims by Authorized Representative of Workmen and Employees

Form F: for Claims by creditors other than financial creditors and operational creditors

Claimants should mention contact details in the claim form so that anv query reeardin
their claim can be resolved promptly.

Submission of false or misleading proofs of claim shall attract penalties.

A

AR Sd/-
et (M. Taruna Goel)

Interim Resolution Professional

In the Matter of Futuristic Garments Private Limited

Regn. No. IBBI/IPA-002/IP-N00314/2017-18/10902
Date: 20.09.2024

Place: Delhi
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SATURDAY, SEPTEMBER 21, 2024

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

EPPELTONE ENGINEERS LIMITED
(Formerly known as Eppeltone Engineers Private Limited)
CiM: W31 90aDL2002PLG1 17025
Eegd. Ofice: A-57, DEFENCE COLONY, NEW DELHI- 110024
Works: G-81, UP.S.LD.C. Indusirial Area, Site V Surajpur, Kasna Road,
Greater Nolda - PO1306 Litar Pradesh, India
Website: wanw sppalione.in, E-mail, infof@leppettons.in;
Phane Mo #21-120 234 1333

Meiciz i harakyy given thal:

1. Tha 2" Annual General Mecting of the Members of e Campany will be Bild on
Monday, 30" Septermber, 2024 at 11:00 8.M., at the Reglstersd Office of the Compamyat
AET, DEFENCE COLONY, NEW DELHI- 110024

2. Book closure: Pursuant to section 81 of the companies Act, 2013 and rules framad
Ihere undes, the Registerof the Members and Share Transier Books of he company will
be closed from 28* September, 2024 to 297 September, 2024 (both days Incluskve) for

the purpass of (e ALK Far EPPELTONE ENGINEERS LIMITED
Sdl-
Rohat Chowdhary

FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
FUTURISTICS GARMENTS PRIVATE LIMITED

Public Notice For E-Auction For Sale of Immovable Properties
Sale of Immovable property mortgaged to [IFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.) (IIFL-HFL) Corporate Office
at Plot No. 98, Udyog Vihar, Phase-IV, Gurgaon-122015 (Haryana) and Branch Office at " Unit number 309, 3rd Floor, Padam Business Park, Sector
12 A, Awas Vikas Sikandara Yojna, Agra-282007/ 30/30E, Upper Ground Floor, Shivaji Marg, New Delhi - 110015 under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002(hereinafter "Act"). Whereas the Auhorized Officer ("AO") of IIFL-HFL
had taken the possession of the following property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with
a right to sell the same on "AS IS WHERE IS, AS IS WHAT IS BASIS and WITHOUT RECOURSE BASIS" for realization of lIFL-HFL's dues, The Sale will

be done by the undersigned through e-auction platform provided at the website: www.iiflonehome.com

PUBLIC NOTICE

Borrower/s :- Mr. Rajan Kumar Tiwari, Mrs.
Amita Tiwari (Prospect No IL10045850 &
IL10223782) Auction Notice dated 31-July-2024,
dispatched on 01-Aug-2024 and publish dated 02-
Aug -2024 issued under under Rule 8(6) of the
Security Interest (Enforcement) Rules, 2002 , for

RELEVANT PARTICULARS

Name of corporate debtor Futuristics Garments Private Limited
Date of incorporation of corporate debtor | 06th June 2005

wro|=

Authority under which corporate : . .
debtor is incorporated / registered Registrar of Companies- Delhi

e

Corporate Identity No. / Limited Liability

Identification No. of corporate debtor U18101DL2005PTC137264

Registered address:
A-56, Ground Floor, Parwana Road,
Jitar Nagar, Delhi- 110051

5. | Address of the registered office and
principal office (if any) of corporate debtor

[ |
PUBLIC ANNOUNCEMENT

[Under Requiation & of the Insolvency and Bankruptoy Board of India
(Insolvancy Resolution Process for Corparate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF
THREE C FACILITY MANAGEMENT PRIVATE LIMITED (IN CIRP)

RELEVANT PARTICULARS
1. |Name of Corporate Debtor Three C Facility Management Private Limited (In CIRP)
E __|j'._3|E“ af incarporation of Carporate Dabtar E1 11.2018
3. | Ausherity under which Comparate Dabtor k2 | Registrar of Companies, (Dalhi)
[Pooporaled {regatered ______ |under Companies Act 1956/ 2013
4. |Corporate [cenbty Mo, / Limiled Liskdity | UB0S04DL2003PTC185114
| Idantification No. of Corporate Deslor
5, | Addness of the ragistered office and
principal office (i any) of Corporate Debior

Regd. Office; C-23 Greater Kailash Enclave, Part-|,
Plew Dl - 110045

Corporate Office: Tech Boilevard, Cantral Biocx, Plol
Mo B, Sechor-127, Moida, Utkar Pradesh - 201301

{08 August 2024, being tha date of order passad by
Hon'ole MCLT (14 Awgust 3024, baing the arder of tha
Henhle WCLAT persuant to which the undersigned
became the IRP in the master), Howeser, intimation of
te aforesaid order and subsequent appoiniment
recised on 15th Seplembar 2024

|04 February 2025

| Irsaivency commencement date in
raspect of Corparate Deblor

o |

7, {Eslimated dale of closwe of insalency
| regalufion process
B, | Kama and Regeiaton number of b
insolvency professional acling as Irierm
Fesclution Professianal AFA Valid Upte ; 07 .11.2024
5. {Addness & amal o tha inbanm rasclulion’ | %40, Pockel - F, Mayur \Vihar Phase 2 Mew Delhi - 110081
_urzf-:ssnnai. A% riEshened with me board. | Email devumraniboi@gmail.com
10.{ Address and e-miail 10 be used for 3F-14, The Corentum; Secior-62, Moida (UP- 201301
correspondence wilh the Intanm Email | cirp.threecfacility@gmall.com
| Respluton Professional _
.| Lexed darle for submissian of ciaims @3rd Octobar, 2024
12.|Classes of credilors, if any, under clause (b} | Mol Applicable
| of subrsection (4] of saction 21, ascertgined
by the Interim Resclution Professional

| Devendra Umrao
Reg. Mo BENPA-003MP-MNO0E2TH 18- 20201 3640

Date: 21.09.2024 Meanaging Directer | | g | Insolvency commencement date in 06.09.2024
Placa: Dalhi DIM: 01585105 respect of corporate debtor (Order Received on 19.09.2024)
7. | Estimated date of closure of insolvency 05.03.2025

resolution process

Ms. Taruna Goel
IBBI/IPA-002/IP-N00314/2017-18/10902

g. |Name and registration number of the
insolvency professional acting as interim
resolution professional

SCO. 1A, Cabin No.109, Sector 7C,
Madhya Marg, Chandigarh

Email: tarunagoelcs4@gmail.com
Mobile No.- +91-9915592699

9. |Address and e-mail of the interim resolution
professional, as registered with the Board

SCO. 818, 1st Floor, Above Yes Bank,
NAC,Manimajra, Chandigah-160101
Email: tarunagoelcs4@gmail.com
cirp.futuristicsgarments@gmail.com
Mobile No.77194-02001

Address and e-mail to be used for
correspondence with the interim
resolution professional

10.

13, Wames of inschvenicy proessionals menified)| Nol Appicebla
i act as authonsed represetatie of cridioe
nadass (three namas far each class|

14,/ {a} Refavant [ormes and
() Dedails of authorized represeniatives

arg avaliable at

(3} Web link: hips: iws, Db gov inhomeddoanloans
hitlps B oo infipz-regsterregistensd-tips
(b} The Inschaency and Bankmupbey Board of Inda (1BBI}
Tth Fleer, Mayur Bhawan, Sharkar Marksd, Conrsght
| ) ) ) [ Gircus; New Delhi -1100HH )
Mefice |5 hereby given that the Kational Company Law Tribunal has ondered e commencement of 3
corparate insolvency resolulion process of the Threa © Facility Management Private Limited on 08
August 7024 (14 Augusl 2034, being the order ol the Honble NCLAT pursuant o which tha undersigned
bacame the IRP in the master). Howevar, intematon of the aforesaid order ard subsaguent appolntment
recesed on 19lh Seplembar 2024,

The creditors of Thoea C Facility Managemant Private Limited are hereby calied upon 1o submd Ther
claims with prood on ar bafore Jed October 2024 1o the intenm resalulion professional a1 te addrass
mentianed againsd enlny ho, 10,
The financlal creckars shall submet hair daims with proof by elactranic means only, Al olher creditors may
submil the claims wilh proof in pecson; by post or by elecironic means

Sl

Bubmizsion of false or mesleading proofs of claim shall attract penalties.
Devendra Umrag

Date : 21.09.2024 Interm Resolusion Professional, Three C Facilty Manapament Privats Limited
_Place; New Dedhi Regn. No: 1BBYIPA-DONIP-NOD2Z32015-2020/ 12640

FORM G
INVITATION FOR EXFRESSION OF INTEREST FOR
EMCO TECH EQUIPMENT PRIVATE LIMITED

OPERATING IN HEALTHCARE INDUSTRY AT SHAHDARA, DELHI- 110032
{Under sub-regulation [ 1) of regulation 36A of the
Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

E= _RELEVANT PARTICULARS
1. | Mameof the corponate dabilar Emca Tech Eguipment Private Limited,
along with PANCINSLLP Mo, FaN - ARBCESOSZE
| 6N - LODDEIMAO0SFTCI40851
| F-1E. First Floar, Cross River Mall CER Shahcdara,
Defhi- 110032
| httos./emeotech.in/
| F-1B. Firat Flodr. Cross River Mall CBD, Shahdara,
| Dedhi- 110032
Mot Applicatde

7| Address of the regisiered office

3, -'L.-FEI_'-:ll' (T 1 1
4.7 Details of place whire majority
| of fivad assets are located
5, | Instaled capacay af man
| lJllllleE_ﬁ_-"_EE'!'l.'i-ﬁEE” ) L
. | Quantiy and value of man
pedustsS SErvioes okl m ast
EI'IE_!EIE' 5'IIIEI'

Ravenue from Operations and Commissaon income
R, 515 Gcrores (as e audited acoounts Tar
R 2:32::‘-:23;-_

7. | Numbar of empkoyees/ workmen | NI :
B, | Further details including fasg | Gan be provided om recuest 1o i
evallabde firancial statemenss G e M OTes Mg mEiLeom

with. schedubes) of two years,

lists of areditcrs are svailabia
 letuel: |
4, | Eligitiility for resalution apolicants

urdar saction 25200 of tha

Code = avallable at URL

Can be provided on request o empt
cirp.emcoiechiigmailcom

100 | Last diste far recent of exprassion ! 6 Dolnber, 2024
| of interest .
11 Date of Eswas of provisional list of | 16 Octobar, 2024
prospecive resclullen applicants
12 1 Lask date far submissan of | ‘31 ‘Geapbar, 2024
obeactions o pravisional lisg
13| Dale of Bt af ol 1St o [ J:'I"T'}l-:!.i‘:-i:‘;l:l. 2024

| praspectivg resHution apphcants |
Digte of smsue of information
FErnargnduim, ausheation maris
B racjuess [r rasnlution plans
b g pechivg resolistion

| .=.||:-::4I|:'E_||'|I3_

5. | Last date for submission o

ressolution plars - o

Process, svail ) woosubmit B

0% Movember, 20524

| 08 Dacarmber, 2024

TR

| drp.emcotech@gmalloem

S

Sunita Umosh,

Resalution Professianal

EMCO Tech Equipmeant Prveta Limited

IBBE Ragn Mo.- BB/ IRA-00L/P-POCGDE0 2017 -201 8/ 10165
Address: 1335, Ansal Tower, 38, Mehru Place

Mew Dalhi -1 10049 Ermadl ID; sirpemoddech@gmaileom

Date: September 21, 2024
Placa: Mew Delhl

11.| Last date for submission of claims 03.10.2024

12.| Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained | NA
by the interim resolution professional

13.|Names of Insolvency Professionals 1.NA
identified to act as Authorised 2.NA
Representative of creditors in a class 3.NA
(Three names for each class)

14.](a) Relevant Forms and (a) Web link:
(b) Details of authorized representatives | https://ibbi.gov.in/en/home/downloads
are available at: (b) NA

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench (Court-Il), has
ordered the commencement of a Corporate Insolvency Resolution Process against Futuristics
Garments Private Limited

The creditors of Futuristics Garments Private Limited are hereby called upon to submit their
claims as on CIRP date with proof on or before 03.10.2024 to the Interim Resolution Professional
atthe address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

The submission of proof of claims should be made in accordance with Chapter IV of the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016. The creditors shall submit their claims by filling the applicable claim
form (specified below in Note 1) along with documentary proofs:

Note: 1

Form B: for claims by Operational Creditors (except Workmen and employees)

Form C: for Claims by Financial Creditors

Form CA: for Claims by Financial Creditors in a Class

Form D: for Claims by a workman and employee

Form E: for Claims by Authorized Representative of Workmen and Employees

Form F: for Claims by creditors other than financial creditors and operational creditors
Claimants should mention contact details in the claim form so that any query regarding
their claim can be resolved promptly.

Submission of false or misleading proofs of claim shall attract penalties. Sd)-

(Ms. Taruna Goel)
Interim Resolution Professional

Date: 20.09.2024 In the Matter of Futuristic Garments Private Limited

Place: Delhi

T my ol

q punab nationaol bank

Regn. No. IBBI/IPA-002/IP-N00314/2017-18/10902

v'Yeseank YES BANK LIMITED

Regd, Odf: Ol Western Exprass Highway., Sanlacruz Easl, Mumbai. Maharizshira - 400055
Branch Cifice: Plot Mo 14, Patel Nagar [West], Mew Delhi-110008 web: waww yesbank.in

Sale notice for sale of immovable properties

E-Auction Sale Wotice for Sale of Immovable Assets ender the Securitization and
Reconstruction of Financial Assets and Enforcemeant of Sacurity Interest Act, 2002 read
with proviso to Rule B (B} of the Security Interest [Enforcement] Rulas, 2002

Nolica is heraby given o the pub®s in general and in particular io the Borrawars, Co-Borawars,
Guaranior and Mortgagars thal the below described immovable propery morigaged changed to
the Secured Creditor, the physical possession of which has bean faken by the Authonzed Officer
of Yes Bank Lid. Le: Secured Craditar, will be sold oo “As is whersis™, "As & what is°, and
“Whatever there i=” an 10th October 2024, for recovery of below mentioned duss subject ko
further inferes] and charges 8l conbracled rate, due 1o fhe Sacured Credibor from below
mentioned Borowers, Co-Borrowers, Guaranior and Mortgagors

3f | Wame o Borrower & | Demand Natice Deseription Ressmved | END
Mo, | Co-berrower, Guarankes Amount of property Prico (Rs. | (A5
1| 1. Mr. Anuj Kumar | Re. 1378526600 | Fiat ho -FF-4. {withoul roofl
Pathak {Rupaes Thirteen | righth having apprax, anea 42 Rs, Rs,
2. Ms, Manita Lakh Savanty Eight} Sg. Mir, L1.G, an Pial No. D- | 7,90.0000- | 79,000
Pathak Thousand Fiva 347 gliuated at indraprastha
Hurdrad Tesanty Yajna, Lonl, Ghazkbad
Si and Paise Sogy| TehsikDistt- Ghaziabad {LLF)
ey tuie a% o0 Lani, Ghaziabsad,
08,02 8023 Boundaries: As per sale dead
3 | 1. Mr. Shakesl Rs, 30,22, 173.171-| A8 We plece and pace] a5 |
Ahmad (Rupees Thily | propedty bearing Flat Mo. F-4,
2. Me. Anjum & Lakh Tweniy Tao | First ':Iﬁi:nI;i FrnntTll.}IEIIE. hilll-.-mg Es. Rs.
o Thausand One covered area 1] : .
3. Mr. Salman Hundrad Seventy | without roof right, siteated at e b
¥
Mmad Thres and Paise Piot Ha, G- 1 ."9.2, OLF Dishac
Savardgen Only) Exub-2. Pargana- Lani, Bhopura
dudas o |  Gheziabad-tter Pradesh
24 (8 200 Boundades As per Saks Deed

Diate and time of e-auction; 1061 Cctober 2024, 11.am o 2 pmwith exdersian of Sminutas each
Lastdate for submission of bid: D8tk Oclobar 2024 18 3 pm

5r. Mo, 1. Date of Property Inspection: C5th Ocicbar 2024 10030am o #1:30 am

Sr. Mo, 2. Date of Properly Inspection: 051k Ociober 2024 12:00pm o §:00 pm

Far dedailad tarms Brd conditions of the sale. pleese refer o fhe link provided I bitped 10,0 28 5/ zbou-
usimedia’suchan-proparty— Sacured Credilors welsie i e, www yeshank.in
Incase of ary dfcusy In cotainimg Tendzr Documentst e-boding catakgue or Inspaction of te
Immowable Properies | Secursd Assals and for Clueres, Flease Contact Concemed Cffcials of YES
BAMK LTD,, Mr. Manlsh Kumar Contact Mo, +819250003060 and E-mall:
manish.kumard] @yesbank.in and Officials of Mis, e-Procurement Techrnologies Limited
(Auction Tiger) Ahmedabad, Bidder Support Numbars: +31 936536282118 & 378501088, 079-
BETIEBOMEET 60T, E-mail: suppotiiauctiontiqernet and ramprasad@auchonliges nal, Cenlacl
pereoin: Raen Sharma -B97 RS9 1888,
A conlemplated Uiz 13(8) of the Act, in case i fhe iolal duss logathar with all casts, changes and
epanses incumed by us ana tendered al any ima befora the pubficalion of Iba auciond sale natice, than
secued assalshall nol be sakl or transfamed by us. ard na furthes slap shal be faken by 1= for ransleror
saleof that secured e=sal.

SALE NOTICE TO BORROWERIGAURANTORS
The aove shal be realed as Motoe LT 3] af Secunby Insarest {Enforcement) Rules, 5002, to e
Obligants wa pay the samewinin 15 days fom the date of publication

Date: 21-09-2024
Place: Ghaziabad-Uttar Pradesh

Sl
Authorised Officer

v e o caer SLASR g T

UNDELIVERED
DEMAND NOTICE

CERE) cioum Smere dm
L et

sy Circle office : Ramganga Vihar, Kanth Road, Moradabad

NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTERESTS ACT-2002

Baorrower! Guarantor's to redeem the secured asseats.

Heraby this is to inform that under named borrowears/guarantars have not repaid principal and interest therean of the loan. Therefore the loan
declares NPA. A notice under Section 13(2) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act 2002 was issued at last known address, which was returned undelivered/refused. Therefore again we inform to under named
borrowers/guarantors by this public notice that to pay the loan amount due including interest and other expenses as mentioned in this notice
within 60 days from the date of publication of the notice otherwise bank will be bound to take action under 13(4) of the SARFAESIACT 2002.

We invite your allention to the provisions of sub-section (8) of Section 13 of the SARFAESI Act which spaaks aboul the time available to the

Sr.| Name and address of the Borrower/
Mo | Mortgagor/Guarantor/Branch Name

Date of Demand Notice _
i

in the notice ws 13(2)

Description of the
Mortgaged Properties

1 |M/S Syed Manjoor Abbas (Borrower)
Mohallabariimil, Naugaon Sadat, Tehsil &
District Amroha 244251 Smt. Husan Afroj
WO Sh. Syed Gulam Abbas {Mortgagor)
Mohallabariimii, Naugaon Sadat, Tehsil &
Digtrict Amroha 244251 8h. Syed Ayaz
Abbas Slo Sh. Syed (Mortgagor) Gulam
Abbas Mohallabarimii, Maugaon Sadat,
Tehsil & District Amroha 244251 Sh. Syed
Mohd. Abbas S/o Sh. Syed Gulam Abbas
(Mortgagor) Mohalla barilml, Naugaon
Sadat Tehsil & DistrictAmroha 244251
Branch: Naugaon Sadat, Amroha

sor, Mtr.

21101988, Area 1688.00 sq.M1,

21.12.1998.

Place - Amroha

Hypothecation of flock and stock kept in godowns of poultry farm
and all other current assets

Entire Plant, Machinery and equipment and other fixed assels of the
firm, both existing & future hypothecated to bank on exclusive basis
and equitable morigage of the immovable property onwhich layer farm
is established at Vill Magaon sadatDisti. Amroha total area 1822.00

1. EM Commercial land situated at plot no, 2176M atl Village
Mavgawan Sadal tehsil Amroha, Distl. Amroha. Area 2/3 share of 0,44
Decibel & 1/3 share of (.05 Decible (In the name of Syed Manzoor
Abbas S/o Late Ghulam abbas). Deed Mo, 1270(Jid No, 1434), Page
No. 1721174 Dated 19.04.19759

1a. EM Commercial land situated at plot no. 2176 at Village Naugawan Sadat tehsil Amroha, Distt. Amroha, Area 0.49 Decibel Part of above (In
the name of Syed Avaz Abbas, Syed 3/o- Late Syved Ghulaabbas) Deed MNo. 5102 {Jild No. 1984/2014), Page MNo. 307/583/588 dated

2. EM of Commercial land situated at plot no. 2176¢/2 at Village Naugawan Sadat tehsil Amroha, Distt. Amroha, Area 67.00 Sq. ML, (In the
name of Syed Mohd. Abbas S/o Syed Gulam Abbas) Deed No. 8472 (Jild No. 1507), Page No. 155162 Dated 22.09.2004

3. EM of Commercial land situated at plot no. 2176/2 at Village Maugawan Sadat tehsil Amroha, Distl. Amroha, UP. Area 67.00 Sq. ML (In the
nameof SmtHusanAfroz Wio5h GulamAbbas) Deed Mo, 6329 (Jild No, 1450), Page No. 387394 Dated 14,07, 2004

4. EM of Residential cum commercial property situated at Plot No-B6 & 95 at Village Naugawan Sadat tehsil Amroha, Distt. Amroha . Area
4757.50 3q Mt {in the name of 1. Syed Manzoor Abbas Sio Late Ghulam abbas, 2.5yed Avaz Abbas, Sved S/0- Late Syed Ghulaabbas 3. Syed
Maohd. Abbas Sio Syed Gulam Abbas & 4 Mrs. Husan Afroj Wio- Late Syed Ghulam abbas) Deed No. 8797 (Jild No. 44 ), Page No. 51/86 dated

11.07.2024

Rs. 1,67,28,071.17/-
as on 01.07.2024
with future intt.

& Othar Charges

Date - 20.09.2024,

Authorized Officer, Punjab National Bank

Mortgaged Property/ Secured Asset being Built

Borrower(s) / Demand Notice Description of the Inmovable Date of Physical Reserve Price Up First Floor (Front Side LHS), Without Roof/
Co- Borrower(s)/ Date and Amount property/ Secured Asset 1 Possession Rs. 16,01,000 /- Terrace Rights, Built On Property Bearing
Guarantor(s) |08-Apr-2024 & Rs.18,52,522/- |All that part & parcel of the property bearing Flat 12-Sep-2024 (Rupees Sixteen Lakh One No.117, Out of Khasra No. 665, Situated In The
1. Miss. Madhu | (Rupees Eighteen Lakh Fifty |NO-304, Back Side Without Roof, 3rd Floor , |- - - Thousand Only) old Abadi of Lal Dora, Village Nawada, Uttam
2. Mr. Nanak | Two Thousand Five Hundred |Portion ( Back Side) , Built on Portion of Property| Total Outstanding As ™"Farmest Money Deposit Nagar, New Delhi, 110059. Area Admeasuring
Chand, 3. Mrs. | __and Twenty Two Only)  |Bearing No E-86 , out of Kh No-419/305,| On Date 05-Sep-2024 (EMD) (In Sq. Ft):Property Type: Super Built Up
Usha Devi Bid Increase Amount __|Situated In Abadi of E-Block, New Ashok Nagar| Rs.19,20,7961- (Rupees |pg 4 60 100/ (Rupees One| |Area, Carpet_Area, Land_Area Property Area:
(Prospect No | Rs.25,000/- (Rupees Twenty | Vill. Chilla Saroda Bangar, lilaga Shahdara , Tthneteen Lakh 'II'_Iwenty Lakh Sixty Thousand One 540.00, 507.00, 720.00(Area admeasuring 495
IL10291172) Five Thousand Only) |Delhi, India, 110096. Area Admeasuring (In Sq.| Thousand Seven Hundred Hundred Only) sq.ft) (hereinafter referred to as "the Property/
Ft.):Property ~Type: Built Up_ Area & Ninety Six Only) Secured Asset")" and conclude dated 13-Sep-
Carpet_Area Property Area: 360.00 , 288.00 2024. Hereby stands Withdrawn
1.Mrs. Payal | 02-Feb-2022 & Rs.9,63,831/- [All that part and parcel of the property bearing 09-Sep-2024 Rs.11,21,000/- (Rupees Place: Delhi
Kumari, 2. Mr. |  (Rupees Nine Lakh Sixty |Residential Plot No. 92-A, Admeasuring 630| Total Outstanding as | Eleven Lakh Twenty One Date:21-Sep-2024  Sd/- Authorised Officer,
Kaali Charan, 3. |  Three Thousand Eight | Sq. ft., Bearing At Khasra No. 86, Situated At| On Date 05-Sep-2024 Thousand Only) IFL Home Finance Limited
Mr.Manoj Kumar, | Hundred And Thirty One Only) |Ganga Palace, Mauza Kaulakha, Agra,| Rs.11,59,826/- (Rupees |Earnest Money Deposit (EMD)
4. Mrs.Vijay Devi Bid Increase Amount 282001, Uttar Pradesh,India. (Carpet area 346| Eleven Lakh Fifty Nine | Rs.1,12,100/- (Rupees One
(Prospect No | Rs.25,000/- (Rupees Twenty |sq. ft., Area admeasuring 433 sq. ft.) Thousand Eight Hundred | Lakh Twelve Thousand One
789423) Five Thousand Only) & Twenty Six Only) Hundred Only) PUBLIC NOTICE

Date of Inspection of property
21-0ct-2024 1100 hrs -1400 hrs

EMD Last Date

23-0Oct-2024 till 5 pm.

25-Oct-2024

Date/ Time of E-Auction

1100 hrs.-1300 hrs. [Pursuant to Section 13(3) of Limited

Mode of Payment :- EMD payments are to be made vide online mode only. To make payments you have to visit https://www.iiflonehome.com and pay
through link available for the property/ Secured Asset only., Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the
property/ Secured Asset you intend to buy vide public auction. For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount.

Liability Partnership Act, 2008 and rule 17
of the Limited Liability Partnership Rules,
2009]

1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://lwww. iiflonehome.com well in
advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the pay-

TERMS AND CONDITIONS:-

ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5 min-

utes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%
of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment.
. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges, land

and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

. Bidders are advised to go through the website https: //www.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for detailed
terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.

2

3

4

5. The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with IIFL HFL.

6

7. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:- care@iiflone-
8

home.com, Support Helpline Numbers:@1800 2672

. For any query related to Property details, Inspection of Property and Online bid etc. call IIFL HFL toll free no. 1800 2672 499 from 09:30 hrs

499,

to 18:00 hrs between Monday to Friday or write to email:- care@iiflonehome.com

9. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical

possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.

. Further the notice is hereby given to the Borrower’s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.
11. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled and

the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

pute in tender/Auction, the decision of AO of IIFL-HFL will be final.
STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dis-

BEFORE THE REGISTRAR OF
COMPANIES
NCT OF DELHI AND HARYANA

In the matter of Section 13(3) of Limited
Liability Partnership Act, 2008 and rule 17
of the Limited Liability Partnership Rules,

2009

AND

In the matter of Echelon Business
Solutions LLP having its registered office
at '88A, Sachadeva 2nd Floor, Gali No. 16
Arjun Nagar, Safdarjung Enclave Nauroji

Nagar, New Delhi-110029'
..... Petitioner

Notice is hereby given to the General
Public that the Echelon Business
Solutions LLP (hereinafter referred to as

Place:- Agral Delhi, Date: 21-Sep-2024

Sd/- Authorised Officer, IIFL Home Finance Limited.

the LLP) proposes to make a petition to the
Registrar of Companies, NCT of Delhi and

Haryana under Section 13(3) of the
Limited Liability Partnership Act, 2008
read with Rule 17 of the Limited Liability

IDFC FIRST Bank Limited

(erstwhile Capital First Limied, amalgamated with IDFC Bank Limited and presently known as [DFC FIRST Bank Limied)

CIN : LES110TN2014PLCO9TTI2

Registered Office: - KRM Towers, Bth Fiaor, Harrington Road, Chatpet. Chennal- 600031

Tal: +81 44 4564 2000 | Fax: +81 24 4564 4022

IDFC FIRST
Bank

Partnership Rules, 2009 seeking
permission to change its registered office
from '88A, Sachadeva 2nd Floor, Gali No.
16 Arjun Nagar, Safdarjung Enclave
Nauroji Nagar, New Delhi-110029' to 'Flat
No. 14/33-D, Radhey Shyam Park,

Motice under Section 13 (2) of the Securitization and Recanstruction of Financial

Sahibabad, Ghaziabad, Uttar Pradesh-
201005,

Assets and Enforcement of Security Interest Act, 2002

The fellowing borrowers and co-borrowers availed the below menboned secured loans from IDFC FIRST Bank Limited (erstwhile
Capital First Limited, amalgamated with IDFG Bank Limited and presently known as IDFG FIRST Bank Limited) The loans
of the below-mentioned borrowers and co- bormowers have been secured by the morgage of their respeciive properies, As they
have failed to adhere to the lerms and condibons of the respechve loan agreements and had become Imeguiarn their loan wers
classified as NPA as per tha RBI guidelines. Amounts due by them 1o IDFC FIRST Bank Limited {erstwhile Capital First Limited,
amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) are mentoned as per respective
notices wsued mare particulady described in the following tablie and further interest on the sald amounts shalf also be applicable

and the same will be charged as per contraciual rate with effect from their respeclive dates,

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the LLP may deliver or
cause to be delivered or send by
registered post of his/her objections
supported by an affidavit stating the nature
of his/her interest and grounds of
opposition supported by an affidavit to the
Registrar of Companies, at '4th Floor, IFCI
Tower, 61 Nehru Place, New Delhi-
110019, within 21 (Twenty One) days

8r Loan Type of
NojAccountMo.|  poan
t | 11361690 Home
Finance HL
Cio

Name of borrowers
and co-horrowers

1. MO KALIMUDDIN ANSAR
7. GOODINDIA TOUR & TRAVELS,

MD KALIMUDDIN ANSARI

Section 13 (2) | Outstanding amount as from the date of publication of this notice
Motice Date per Section 13 (2) Notice with a copy to the LLP at its registered
e S T | office at the address mentioned above.
3.03.2024 15,36.604 43/

For and on behalf of the Applicant
Echelon Business Solutions LLP

PROPERTY ADDRESS : ALL THE PIECE AND PARCEL OF IMMOVEABLE PROPERTY, FRONT PORTION OF THIRD FLOOR, |
BUILT ON PROPERTY BEARING WO, d5d2-43, WARD NO. XV, SITUATED AT SHORA KOHTI, PAHARGAM., NEW DELHK-
110055, ADMEASURING 50 50 YRD. AND BOUNDED AS: NORTH: ENTRY/REAR SIDE FLAT, SOUTH:GALI & WIDE

EAST. OTHERS PROPERTY (GOVT SCHOOL), WEST: PLOT NO. 5541

Sd/-

Aditya Rai
Designated Partner
DPIN: 10624040

Place: New Delhi

Dated: 20.09.2024

You &re hereby called upon ko pay the amounts to IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated
with IDFC Bank Limited and presantly knewn as [DFC FIRST Bank Limited) as par the datails shown in the above table
with contracted rale of interest thereupan fram their respective dates and other ¢osls, charges elc, within 80 days from [he
date of this pubfication, failing which the undersigned shall be constrained to initiate proceedings, under Section 13 (4) and
section 14 of the SARFAES] Acl, against the morfgaged properties mentioned hereinabove 1o realize the amount due to
IDFC FIRST Bank Limited [erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
known as IDFC FIRST Bank Limited), Further you are prohibited under Section 13 {13) of the said Act from transferring the

said secured assels either by way of saleflease or otherwise

Date - 21,09.2024
Place : NEW DELHI

IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with
IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) _

“"IMPORTANT™

Whilst care is taken prior to
acceptance of advertising
copy, it is Nnot possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as aresultof

Sdl- transactions with companies,
associations or individuals
Authorized Officer advertising in its newspapers

or Publications. We therefore
recommend that readers
make necessary inqQuiries
before sending any monies
or entering into any

financialexp.epaptin

agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

L} HDFC BANK

HDFC Bank Limited

Branch : The Capital Court, Munirka, Outer Ring Road, Qlof Paime Marg, New Delhi-110 067
Tel, : 011-41586568, CIN LE5320MH1994PLCOBO618, Website: www hdfchank.com

POSSESSION NOTICE

Whereas the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HOF C Bank Limited by virtue
of a Scheme of Amalgamaltion approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC), under the Securitisation
And Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 ("said Act”) and in exercise of powers conferred
under Section13 (12) read with Rule 3 of the Security Interast (Enforcement) Rules, 2002 issued Demand Notices under Saction 13 (2) of
the said Act, calling upon the following Borrower{s) / Legal Heir(s) / Legal Representative(s) / Mortgagor(s) to pay the amounts mentioned
against their respective names together with interest thereon atthe applicable rates as mentionad in the said notices, within 60 days from
the date of of the said Notica/s, incidental expenses, costs, charges etc till the date of payment and/ or realisation.

Sr. MName of Borrower(s) Outstanding Date of Date & Description of
No. Dues Demand Type of Immovable Property / Secured Asset
Motice | Possession
1. |MR ASHISH KAKAR Rs. 31,08,567/- 20-Jun- | 17-5ep-2024 | RESIDENTIAL APARTMENT NO. 1728,
(Rupees Thirty One 2024 (Symbaolic | 17th FLOOR, SIDDHITOWER, SITUATED
Lakh Eight Thousand Fossession) | AT MAHAGUN MANTRA-I, PLOT GHO1A,
Five Hundred and SEC - 10, GREATER NOIDA (WEST),
Sixty Seven Only) as UTTAR PRADESH WITH
on 31-MAY-2024" PROPORTIONATE SHARE OF LAND
2, |MR. GIREESH SACHDEVA Rs.31,55 446/- 22-Jun- 17-5ep-2024 | FLAT NO. 101, 1ST FLOOR, TOWER
(Rupees Thirty One 2024 (Symbaolic | HONOUR, SITUATED AT SIKKA KARNAM
Lakh Fifty Five Possession) | GREENS, GROUP HOUSING PLOT NO.
Thousand Four 1A, SECTOR-143B, NOIDA, GAUTAM
Hundred and Forty BUDH NAGAR, UTTAR PRADESH WITH
Six Only) as on UNDIVIDED PROPORTIONATE SHARE
31-MAY-2024* OF LAND UNDERNEATH
3, |MR AMIT RAI and NISHA Rs. 4237 470/- 21-dun- | 17-5ep-2024 | RESIDENTIAL APARTMENT BEARING
RAIl (Rupees Forty Two 2024 (Symbolic | NO. C1- 803, ON THE &th FLOOR,
Lakh Thirty seven Possession) | TOWER AELIUS, IN THE RESIDENTIAL
Thousand Four GROUP HOUSING PROJECT "FLORA
Hundred And Seventy HERITAGE" SITUATEDATFLOTNO, 168,
Only) as on SECTOR - 1, GREATER NOIDA (WEST),
31-MAY-2024" UTTAR PRADESH WITH UNDIVIDED
PROPORTIANATE SHARE QF LAND
UNDERNEATH
4. |MR PRABHU DAYAL, MR Rs. 8,78.402/- 26-APR- 17-Sep-2024 | PLOT- 220, GAUR YAMUNA CITY -2ND
KAPIL and MRS MAHADEVI (Rupees Eight 2023 {Physical FPARKVIEW PLOTS, SITUATED AT PLOT
Lakh Seventy Eight Fossession) | 16, SECTOR-19, SPORTS CITY EAST,
Thousand Four YAMUNA EXPRESSWAY, DISTT.
Hundred And Two GAUTAMBUDH NAGAR, YEIDA
Only) as on 31-MAR- GREATER NOIDA, UTTAR PRADESH -
2023" 201310 AND CONSTRUCTION
THEREON PRESENTAND FUTURE
5. |MR JOHN OOMMEN ROY Rs.23,05,075/- 28-NOV- | 20-Sep-2024 | FLAT NO 376, 1st FLOOR, BLOCK - 20,
And MRS NEELAM JOHN (Rupees Twenty 2023 {Physical DDA JANTA FLAT, DAKSHINPURI
ROY Three Lakh Five Possession) | EXTENSION, NEW DELHI ALONG WITH
Thousand Seventy UNDIVIDED PROPROTIONATE SHARE
Five Only ) Dues as OF LAND UNDERNEATH AND
on 31-0CT-2023" CONSTRUCTION THEREON PRESENT
ANDFUTURE

secured asset/s.

Place: DELHI-NCR
Date : 20-5EP-2024

*with further interest as applicable, incidental expenses, costs, charges etc incurraed till the date of payment and / or realisation.

However, since the Borrower(s) mentioned hereinabove has falled to repay the amounts due, notice is hereby given to the Borrower(s)
mentioned hereinabove in particular and to the public in general that the Authorised Officer/s of HOF C has taken Symbolic Possession of
Immovable Property / Secured Asset mentioned at serial no. 1 to 3 and Physical Possession of Immovable Property /| Secured
Asset mentioned at Serial no. 4to 5§ exercise of powers conferred on him/them under Section 13 (4) of the said Act read with Rule 8 of
the said Rules on the dates mentioned above,

The Borrower({s) mentioned hereinabove in paricular and the public in general are hereby cautioned not to deal with the aforesaid immovable
properties | secured assets and any dealings with the said Immovable Property / Secured Asset will be subject to the mortgage of HDFC.

Borrower(s) attention is invited to the provisions of sub-section (B) of section 13 of the Act, in respect of fime available to redeem the
Copies of the Panchanama drawn and Inventory made are available with the undersigned, and the said Borrower(s) is/are requested fo

collect the respective copy from the undersigned on any working day during normal office hours.

Regd. Office: HDFC Bank House, Senapati Bapat Marg, Lower Paral (West), Mumbai - 400013

For HDFC Bank Ltd.
Sd/-
Authorised Officer

New Delhi
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This Is a public announcement for information purposes only and is not a prospecius announcement and does not constitute an invitation or offer to acguine,

purchase or subscribe o securities.Not for release, publication or distribution directly or indirectly, oufside India.

INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES

AND EXCHANGE BOARD OF INDIA(ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEEI ICOR Regulations™)
PUBLIC ANNOUNCEMENT

CASAGRAND

building aspirations

(Pleasa scan this QR Coda
to view the DRHP)

CASAGRAND PREMIER BUILDER LIMITED

Qur Company wWas incorporaled on Movember 18,2003, a5 2 private mited company under the Companiss Acl, 1956, wilth ihe name "Casa Grande Private Limited” af Chennai

Tamil Maduy, persuant io a cartificale of incorporation granted by the Regisirar of Companles. Tamil Madu al Chennal (*ReC"). Thereafter, pursuant ko resolutions of our Board and
Sharaholders dated June 23, 2017, and June 30, 2017, respectively, the name of aur Company was changed 1o *Casagrand Bulder Private Limited” and our Company received a
fresh cerficate of mcorporation from the Bol on July B, 2017, The name of our Company was subsequently changed b "Casagrand Premisr Builder Private Limited” pursuant to
resciufions of our Board and Shareholders dated June 13, 2023, and June 14, 2023, respectively and our Company received a fresh cartificate of incorporation from the BoC on
June 30, 2023, Further, pussuant 1o the conversion of our Company b 3 pueblc limied company.and as approved by a resolution of cur Board dated July 3, 2023 and our
Shareholders pursuant to & special resolution dated July 3, 2023, the name of aur Company was changed fo "Casagrand Premier Bullder Limited” and the RoC issued a fresh
cerlificate of incorporation on August 11, 2023, For details of changes in our name and our Registerad Office, see “Histary and Cerdtain Corpovste Mefiers = Brell Histary of our
Company” and “History and Cerain Corporafe Maiers — Changes i ihe Regisfered anmd Corporafe Office” on page 269 of the drafi red herring prosgecius dated September 19,
2024 (the “DRHP" or the "Draft Red Herring Prospectus”)

Corporate Identity Number: U70101 TH2003PLCO51959
Registered and Corporate Office: Sth Floor, NPL Devi, New Mo -111, Oid No 58 L 8. Road, Thirrvanmiyur Chennai 500 041 Tamil Nadu, India
Contact Person: Nisha Abhishek Jha, Company Sacretary and Compliance Officer
Tel: 044-45011724; E-mail: complanceoffican@easagrand.co.n, Websie: waww casagrand co.in

OUR PROMOTERS: ARUN MN AND CASAGRAND LUXOR PRIVATE LIMITED

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF T2 EACH ("EQUITY SHARES") OF CASAGRAND PREMIER BUILDER LIMITED (THE
“COMPANY" OR THE “ISSUER") FOR CASH AT APRICE OF Z[«] PER EQUITY SHARE {INCLUDING A SHARE PREMIUM OF ]«] PER EQUITY SHARE) (THE "OFFER
PRICE™) AGGREGATING UP TC 711,000 MILLION COMPRISING A FRESH ISSUE OF UP TO [#] EQUITY SHARES BY OUR COMPANY AGGREGATING UP TO 210,000
MILLION ("FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO [«] EQUITY SHARES [THE “OFFERED SHARES") AGGREGATING UP TO ¥1,000 MILLION (THE
“OFFER FOR SALE", AND TOGETHER WITH THE FRESH ISSUE, THE "OFFER™), COMPRISING [«] EQUITY SHARES BY ARUN MN AGGREGATING UP TO 500
MILLION AND [«] EQUITY SHARES BY CASAGRAND LUXOR PRIVATE LIMITED AGGREGATING UP TO 2500 MILLION [COLLECTIVELY THE “SELLING
SHAREHOLDERS"). THE OFFER WILL CONSTITUTE []% OF OUR POST-OFFER PAID-UP EQUITY SHARE CAPITAL. OUR COMPANY, IN CONSULTATION WITH THE
BRLMS, MAY CONSIDER A FURTHER ISSUE OF EQUITY SHARES THROUGH A PREFERENTIAL OFFER OR ANY OTHER METHOD A% MAY BE PERMITTED IN
ACCORDANCE WITHAPPLICABLE LAWTO ANY PERSON(S), FOR AN AMOUNT AGGREGATING UP TO ¥ 2,000.00 MILLION, AT ITS DISCRETION, PRIOR TO FILING OF
THE RED HERRING PROSPECTUS WITH THE ROC ("PRE-IPO PLACEMENT"). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT APRICE TO BE DECIDED BY
OUR COMPANY, IN CONSULTATION WITH THE BRLMS. IF THE PRE-IPO PLACEMENT IS COMPLETED, THE FRESH ISSUE SIZE WILL BE REDUCED TO THE EXTENT
OF SUCH PRE-IPO PLACEMENTAMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO
COMPLIANCE THE OFFER COMPLYING WITH RULE 19(Z)B) OF THE SECURITIES CONTRACTS (REGULATION) RULES, 1957, AS AMENDED (*3CRR"). THE PRE-IPO
PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER AND ALLOTMENT
PURSUANT TO THE PRE-IPO PLACEMENT, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, THAT THERE 15
NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND WILL RESLLT IN LISTING OF THE EQUITY
SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-PO
PLACEMENT (IF UNDERTAKEN) SHALL BEAPPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND PROSPECTUS,

THE FACE VALUE OF THE EQUITY SHARES IS T 2 EACH. THE OFFER PRICE |5 [«] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE
MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BRLMS, AND WILL BE ADVERTISED IN [«] EDITIONS OF [«] (A WIDELY
CIRCULATED ENGLISH NATICNAL DAILY NEWSPAPER), [#] EDITIONS OF [#] (AWIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND [#] EDITIONS OF
[=] {AWIDELY CIRCULATED TAMIL DAILY NEWSPAPER, TAMIL BEING THE REGIONAL LANGUAGE OF TAMIL RADU, WHERE OUR REGISTERED AND CORPORATE
OFFICE IS LOCATED) AT LEAST TWO WORKING DAYS PRIOR TO THE BID/OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE BSE LIMITED {“BSE")
AND THE MATIONAL STOCK EXCHAMNGE OF INDIA LIMITED ("NSE" AND TOGETHER WITH BSE, THE “STOCK EXCHAMGES") FOR UPLOADING ON THEIR
RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SEBIICDR REGULATIONS.

In case of any revision in the Price Band, the Bid/ Offer Peniod shall be extended for at least three additions! Working Days afler such revision of the Prce Band, subject to the lotal
Bid/fer Period not exceeding 10 Working Days, In cagses of force majevrs, banking sirike or similar unforeseen drcemsfances, our Company may, for reasons (o be recorded in
wriling, extend the Bid { Offer Penod for a minimurm of one Working Dany, subject 1o the Bidd Offer Parod not excesding 10 Working Days. Any revision in the Price Band, and the
revised Bid! Offer Penod. if applicabie, shall ba widely disseminated by notfication b the Stock Exchanges by ssuing & public nabice and alsa by Indicating the change on the
webaites of the BRLMs and at the terminats of the Members of the Syndicate and by intimation to Designated Intermedianies and Spansor Bankis), a3 applicable

The Offier-is baing mada in lerms of Rule 192)ib) of the: Securites Contracts (Regukation) Rules, 1957, az amendead (the *SCRR"), read with Regulation 31 of the SEBI ICDR
Reguiations. The Offer is being made through the Book Building Process in accordance with Regulation 6(2) of the SEBI ICOR Reguiations wherain nol kess than 75% of tha Offer
shall be available for allocation on @ proporionate basis io Qualified Insfiutional Buyers ("QIBs") (the "B Portion”), provided that our Company in consultation with the BRELMs
may allocate up 1o 60% of the QIB Portion o Anchor Investors and the basis of such allocation will be on a discretionary basiz by the Company, In consultation with the BRLRMs, in
accordance with the SEBI ICDR Regulations (the “Anchor Investor Partion’), of which ona-third shall be resarved for domestc Mutua! Fends, subject bo valid Bids being recaived
from the domestc Mulual Funds a1 or-above the price at which allocation is made o Anchor Investors [Anchor Investor Allocation Price”). In the event of under-subscription or
non-allocationin the Anchor Investor Portion, the balance Equity Shares shall be added to the QIB Catagary (excluding the Anchos Invastor Portion). Further, 5% of the CHB Portion
texcluding the Anchor Investor Porlicn] [the "Nel Q1B Portion”) shall be avaiable for allocabion on & proporbonate basis ondy [o Mutual Funds, subject io valid Bads being recaived al
or abowve the Offer Price, and the remainder of the Met QIB Portion shall be available for allocation on a propordionate basis io sl CHEz, mcluding Mubual Funds, subject o vald Bids
baing récalved at or above the Offer Price, If al least 75% of the Offer cannot be Allottad to QIBs, then the antire application money will be refunded forthwdth, Further, not rmoee than
15% of the Offer sha¥l be availatés for alocation on a proporionate basis 1o Mon-Institulional Bidders *'Non-Institutienal Category™) of which one-third of the Mor-Insdibutionsl
Category shall ba available for allocation to Bidders with an application size of more than T200 000 and up to 31,000 000 and two-thirds of the Mon-instifutional Category shall be
avadable for shocabtion 1o Bigdars with an applicalion sze ofmore than <1, 000,000 and under-subscriplion i either of thesae two sub-categonies of Non-insfiuticnal Category may be
allocated o Biddars in the other sub-category of Non-Institutional Calegory in accordance with the SEBIHCOR Regulations, subject o valld Bids being received 21 or above the Offer
Price. Further, not more than 10% of the Offer shall be avaitable for allocation fo Retail Individual Invesiors {"Retail Category™}, in accordance with the SEBI ICDR Regulations,
subdect tovalid Bids being received from them at or abave the Offer Price. All Bidders {exceptAnchor investors) shall mandatonily participate in this Cffer only through the Application
Supported by Blocked Amount ("ASBA") process and shall provide details of their regpective bank account (Including UPYID for Ratadl Indtvidual Investors using UPI Mechanism) in
which the Bad Amount will be blocked by the Self Cerified Syndicate Banks ("SCEBs”) or pursuant to the UP| Mechanizm, a3 the case may ba. Anchor Invesiors are not permitted to
participate in the Offer through the A3BA process. For details, see "Offor Proceduns” on page 73T of the DRHP,

This public announcement is made in complance with the provisions of Regulation 26(2) of the SEBI ICDR Regulations to inform the publc that our Comgany i5 praposing bo
undertake, subject o applicabée statutory and regulatory requirements, recsipt of requisite approvals, markel conditions and other considerations, to underlake an mdisl public
offering of its Equity Shares pursuant io ihe Offer and has filed the DRHP with SEBl on September 19,2024,

Pursuanito Kegotation 26{1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made available o the public for comments, any, fora period of atleasi 21 days, from
the date of such filing by hosting it on the websiles of SEBI al www.sabloovin, on the websites of he Slock Exchanges ie., BSE al www.bseindia.com, NSE at
waw nseindia.com,whers the equity shares are proposed to be listed and on the website of the Company at www.casagrand.co.in and the websites of the book running lead
managers ta the Offer L.e. JM Financial Liméted at www. jmfl.com and Mofilal Cawal Investment Advisors Limited &t www.motilaloswalgroup.com. Gur Company heraby invites the
public to give commenis on the DRHP with SEBI with respect 1 disclosures made in the DRHP The public is requasted 1o 2end a copy of the commenis zand 1o SEB, Lo the
Company Sacretary and Compliance Officer of our Company and the BRLMs al their respective addresses mentionad herein, All comments must be recewed by SEBI the
Compary andiorthe BRLMs andior the Company Secretary and Compliance Officer of our Company in refation o the Offer on or before 5:00 pom, on the 21st day friom the aforesaid
date of filing the DRHP with SEBL.

Investimants inaquity and equity-related securties involves a degres of ek and investors should notinvest any funds in the Cffer unless they carrafford (o {ake the risk of lasing thed
entir investment. Investors are advised to read the risk factors carsdully befors taking an investment decision in the Offer. For faking an mvestment decision, investors must rely on
thew own examination of our Company and the Odfer, inchuding the risks imvolved, The Equity Shares in the Cffer hawe not been recommended or approved by the SEBI, nor does
SEB| guaraniea the accuracy or adegueacy of the contents of the DRHP. Specific attentan of the sweslors is mvited [o”Rrsk Factors” on page 34 of the DRHE.

Any decsion o invastin the Equity Shares dasaribed in te DRHP may only be made after tha red herring prospactus ("RHEP") has baen fled with the Rol and must be mada solaly
on the basis of such RHP &3 there may be matens! changes in the BHP from the DRHP. The Equity Shares, when offered, through the RHF, are proposad to be isted on the Siock
Exchanges.

Thee Eability of the members of sur Company i limited by sharas, For details of the maln objects of our Comgany as confalned in s memorandurn of assoclation, see *History and
Cerfam Comorate Mafters” on page 268 of the DRHP:

For detais of he share capital and capital structure of our Company and the names of the signatonies to the memorandum of association and the number of shares of pur Company
subscribed by them, see " Capifal Struciuns” on page 106 of the DEHF,

BOOK RUNNING LEAD MANAGERS | REGISTRAR TO THE OFFER
s A
IJM FINANCIAL rommmmnss KFINTEC
JM Financial Limited Motilal Oswal Investment Advisors Limited KEFin Technologies Limited

=elenium Towsr B, Plot No, 31 and 3/

Gachibowli, Financial District

Manakramguda. Serilingampally

Hyderabad 500 032

Telangana, India

Tal: +91 40 GT16 2222

E-mail: cpblipo@kfintech.com

Webzite: wove kfintech.com

Inveskar grievance e-mail: ﬁmarﬂ.ﬁsﬁkrmled: LONTY

10 Fioor, Motilal Oswal Tower

Fahimtulfah Sayvani Road

Dpposde Paral ST Depol, Prabhadel

hdumbar 400 025

Meharashira, indsa

Tel: +91 22 7183 4380

E-mail: casagrand.ipod@motilaloswal.com

Website: www. molilaioswalgroup.com

Investor grievance e-mail: moiaplredrassalfimotilaloswal com
Contact person: Praches Dhuri Contact person: Sankits Agnkya / Subodh Mallya Contact person: M. Murali Krishna
SEBI Registration No: INMOODD103E1 SEBI Registration No.: INMODDD11005 SEBI Registration Mo: INRGOO000221

Al capilalized terms used herain and not specifically defined shall have the same meaning as ascribed to them in the DRHF,
For CASAGRAND PREMIER BUILDER LIMITED
On behaif of the Board of Directors
Sd-
Nisha Abhishek Jha
Company Secretary and Compliance Officer

7" Floor, Creergy

Appasaheb Marathe Marg
Prabhadeyi, Mumbal 400 025
Maharashira, India

Ted: +31 22 6630 3030

E-mail: casagrand ipaf@imfil com
Website: wanw jmfl.com
Investor grievance e-mail;
grievance ibdEmit.com

Place | Chennal, Tamd Madu
Date : Septarnbar 20, 2024

CASAGRAND PREMIER BUILDER LIMITED is proposing, subject fo receipt of requisie approvals, market condifions and other considerations, to make aninitisl public offerof ifs
Equity Shares and has filed the DRHP with SEBI on Seplember 15, 2024, The DRHP shall be available on the website of SEBIal wenk.sebi.gov.in, websites of the Siock Exchanges
.., BSE al www bsemdia.com and NSE at waw.nseinda.com and is avafable on website of the Company L. www.casagrand.co.in , websites of the BRLMs, JM Financial Limited
at wanwi, jmfl, com and Mobial Cawal Investment Advisors Lirmited af weny molilaloswalgroup.com, Podential investors should note that investment in equity shares inveives a high
degree of risk and for details relating io such risks, please see the section enfiied "Risk Facfors” on page 34 of the DRHP and the details set out in the RHP, when filed. Potential
inwestans should not rely on the DRHP for making any Investmenl decision,

The Equity Shares offered inthe Offer heve not been and will ot be regestered underihe U5 Securities Act of 1933, 35 amended {the "U.S. Securities Act’) or any siate securities
laws in thi United Siates, and unless 5o regstered may not be offered or sold within the United States, except pursuant to an exemption from, or in a fransaction not subject to, the
registration reguiresnents of the U.5. Securities Acl and applicable stale securities laws. Accordingly, such Equily Shares are baing offerad and sid (1) outside of the Uniled Slatesin
offshare Iransactions in refiance on Regulation Sunderihe U.5. Securities Act and the applicable laws of the jurisdiction where those offers and sales occur; and (ji) withn the United
States to “gualfied institufional buyers” {as defined in Fule 1444 under the L3, Securities Act), pursuant o ihe private placement exemplion set out in Section 4(a) of the U3
Sacurifies Act
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